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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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REFERENCE BY THE SPEAKER

Congratulating Indian contingent on its performance
at Sixteenth Asian Games 2010 in China

MADAM SPEAKER: Hon. Members, I am sure the House would join me in
congratulating the Indian contingent for its brilliant performance at the Sixteenth Asian
Games 2010 held in Guangzhou, China from 12" to 27" November, 2010.

India, in its best ever performance at the Asian Games, won 14 gold, 17 silver
and 33 bronze medals and stood sixth in the overall medals tally.

The House applauds all the sportsmen and sportswomen who, while displaying
the highest standards of sportsmanship, brought laurels and glory to the nation in these

Games and conveys its best wishes to them for all their future endeavours.
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... (Interruptions)

11.01 hrs.

At this stage, Shri Shailendra Kumar and some other hon. Members came
and stood on the floor near the Table

... (cIaem)
JTEALT HEISAT: 379 3T BSH Tl Qo]
.. (cgaem)

11.1% hrs.

At this stage, Shri P. Kumar and some other hon. Members
came and stood on the floor near the Table

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
LAY FRISAT : MY AT 96 s |

.. (eTae)

MADAM SPEAKER: Please go back to your seats. 34 95 gyl

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.
11.03 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.

* Not recorded
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
( Mr. Deputy Speaker in the Chair)
... (Interruptions)
12.01 hrs.

At this stage Shri Shripad Yesso Naik, Shri M. Anandan and some other hon. Members
came and stood on the floor near the Table

MR. DEPUTY-SPEAKER: The House shall now take up Papers to be laid on the Table.

... (Interruptions)
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12.1% hrs.
PAPERS LAID ON THE TABLE

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Sir, I beg to lay on the Table:-
(1) (1) A copy of the Annual Administration Report (Hindi and English versions) of the
Paradip Port Trust, Paradip, for the year 2009-2010.
(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Paradip Port Trust, Paradip, for the year 2009-2010.

(Placed in Library, See No. LT 3403/15/10)
(2) (1) A copy of the Annual Administration Report (Hindi and English versions) of the
Visakhapatnam Port Trust, Visakhapatnam, for the year 2009-2010.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the Visakhapatnam
Port Trust, Visakhapatnam, for the year 2009-2010, together with Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Visakhapatnam Port Trust, Visakhapatnam, for the year 2009-2010.
(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts
of the Visakhapatnam Port Trust, Visakhapatnam, for the year 2009-2010.

(Placed in Library, See No. LT 3404/15/10)
(3) (1) A copy of the Annual Administration Report (Hindi and English versions) of the
Mumbai Port Trust, Mumbai, for the year 2009-2010.
(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Mumbai Port Trust, Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3405/15/10)
(4) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Dredging Corporation of India Limited and the Department of Shipping,
Ministry of Shipping for the year 2010-2011.

(Placed in Library, See No. LT 3406/15/10)
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(5) A copy each of the following Notifications (Hindi and English versions) under sub-
section (4) of Section 124 of the Major Port Trusts Act, 1963:-
(1) G.S.R. 863(E) published in Gazette of India dated 28th October, 2010, approving the
Visakhapatnam Port Employees (Conduct) Amendment Regulations, 2010.
(11)) G.S.R. 855(E) published in Gazette of India dated 25th October, 2010, approving
the Kolkata Port Trust Employees’ (Medical Attendance and Treatment) Amendment
Regulations, 2010.
(i11) G.S.R. 856(E) published in Gazette of India dated 25th October, 2010, containing
corrigendum to the Notification No. G.S.R. 284(E) (in English version only) dated 12th
May, 2006.

(Placed in Library, See No. LT 3407/15/10)
(6) (1) A copy of the Annual Accounts (Hindi and English versions) of the Mumbai Port
Trust Pension Fund Trust, Mumbai, for the year 2009-2010, together
with Audit Report thereon.
(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Mumbai Port Trust Pension Fund Trust, Mumbai, for the year 2009-
2010.

(Placed in Library, See No. LT 3408/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): I beg to lay on the Table:-
(1) A copy of the Notification No. S.O. 2758(E) (Hindi and English versions) in
Gazette of India dated 9th November, 2010, making certain amendments in the
Notification NO. S.0. 2953(E) dated 19th November, 2009, issued under Section 14 of
the Bureau of Indian Standards Act, 1986.

(Placed in Library, See No. LT 3409/15/10)
(2) (1) A copy of the Annual Report (Hindi and English versions) of the Cashew Export
Promotion Council of India, Kochi, for the year 2009-2010, alongwith Audited

Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Cashew Export Promotion Council of India, Kochi, for the year 2009-
2010.

(Placed in Library, See No. LT 3410/15/10)
(3) (1) A copy of the Annual Report (Hindi and English versions) of the Rubber Board,
Kottayam, for the year 2009-2010.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the Rubber Board,
Kottayam, for the year 2009-2010, together with Audit Report thereon.
(i11) A copy of the Review (Hindi and English versions) by the Government of the
working of the Rubber Board, Kottayam, for the year 2009-2010.

(Placed in Library, See No. LT 3411/15/10)
(4) (1) A copy of the Annual Report (Hindi and English versions) of the Export
Inspection Council of India (including it’s Export Inspection Agencies) New Delhi, for
the year 2009-2010.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the Export
Inspection Council of India (including it’s Export Inspection Agencies), New Delhi, for
the year 2009-2010, together with Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Export Inspection Council of India (including it’s Export Inspection
Agencies), New Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3412/15/10)
(5) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Diamond Institute, Surat, for the year 2009-2010 alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Indian Diamond Institute, Surat, for the year 2009-2010.

(Placed in Library, See No. LT 3413/15/10)
(6) (1) A copy of the Annual Report (Hindi and English versions) of the Gem and
Jewellery Export Promotion Council, Mumbai, for the year 2009-2010 alongwith
Audited Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Gem and Jewellery Export Promotion Council, Mumbai, for the year
2009-2010.

(Placed in Library, See No. LT 3414/15/10)
(7) (1) A copy of the Annual Report (Hindi and English versions) of the Shellac &
Forest Products Export Promotion Council (formerly Shellac Export Promotion
Council), Kolkata, for the year 2009-2010.
(i1)) A copy of the Annual Accounts (Hindi and English versions) of the Shellac &
Forest Products Export Promotion Council (formerly Shellac Export Promotion
Council), Kolkata, for the year 2009-2010, together with Audit Report thereon.
(iii)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Shellac & Forest Products Export Promotion Council (formerly Shellac
Export Promotion Council), Kolkata, for the year 2009-2010.

(Placed in Library, See No. LT 3415/15/10)
(8) (1) A copy of the Annual Report (Hindi and English versions) of the Basic
Chemicals, Pharmaceuticals and Cosmetics Export Promotion Council, Mumbai, for the
year 2009-2010, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Basic Chemicals, Pharmaceuticals and Cosmetics Export Promotion
Council, Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3416/15/10)
(9) (1) A copy of the Annual Report (Hindi and English versions) of the CAPEXIL,
Kolkata, for the year 2009-2010, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the CAPEXIL, Kolkata, for the year 2009-2010.

(Placed in Library, See No. LT 3417/15/10)
(10) (i) A copy of the Annual Report (Hindi and English versions) of the Plastics
Export Promotion Council, Mumbai, for the year 2009-2010, alongwith Audited

Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Plastics Export Promotion Council, Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3418/15/10)
(11) (i) A copy of the Annual Report (Hindi and English versions) of the Tea Board of
India, Kolkata, for the year 2009-2010.
(i) A copy of the Annual Accounts (Hindi and English versions) of the Tea Board of
India, Kolkata, for the year 2009-2010, together with Audit Report thereon.
(ii1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Tea Board of India, Kolkata, for the year 2009-2010.

(Placed in Library, See No. LT 3419/15/10)
(12) (1) A copy of the Annual Report (Hindi and English versions) of the Central Pulp
and Paper Research Institute, Saharanpur, for the year 2009-2010, alongwith Audited
Accounts.
(11) A copy of the Review (Hindi and English versions) by the Government of the
working of the Central Pulp and Paper Research Institute, Saharanpur, for the year
2009-2010.

(Placed in Library, See No. LT 3420/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU): I beg to lay on the Table a copy each of the following papers (Hindi
and English versions) under sub-section (1) of Section 619A of the Companies Act,
1956:-
(1) (1) Statement regarding Review by the Government of the working of the Garden
Reach Shipbuilders and Engineers Limited, Kolkata, for the year 2009-2010.
(i1) Annual Report of the Garden Reach Shipbuilders and Engineers Limited, Kolkata,
for the year 2009-2010, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library, See No. LT 3421/15/10)



29.11.2010 15

(2) (1) Statement regarding Review by the Government of the working of the Goa
Shipyard Limited, Goa, for the year 2009-2010.
(1) Annual Report of the Goa Shipyard Limited, Goa, for the year 2009-2010,
alongwith Audited Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 3422/15/10)
(3) (1) Statement regarding Review by the Government of the working of the Bharat
Dynamics Limited, Hyderabad, for the year 2009-2010.
(i1) Annual Report of the Bharat Dynamics Limited, Hyderabad, for the year 2009-2010,
alongwith Audited Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 3423/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAIJU): Sir, on behalf of my colleague, Shri Harish Rawat, I beg to lay on
the Table a copy of the Apprenticeship (Fourth Amendment) Rules, 2010 (Hindi and
English versions) published in Notifications No. G.S.R. 733(E) in Gazette of India
dated 8th September, 2010, under sub-section (3) of Section 37 of the Apprentices Act,
1961.

(Placed in Library, See No. LT 3424/15/10)

... (Interruptions)
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12.1% hrs.
STANDING COMMITTEE ON PERSONNEL GRIEVANCES,
LAW AND JUSTICE
42" and 43" Reports

3t Y HUR (Fiem): JBIGd, H BIHG, did Rerd, [y ok =g @9l wmh afifa &

Al'\(\(\ N

=R fded (3= q21 SRSl HwhRon) AT yed IR Wl § : -

1. ‘BT YUSR & THET I B dfcAsdl & Ix § Iffd & 304 ufdder § fafdse RywrRant
/ feuforl R WRAR gRT BI-Te-hRIaTe! SR Gaet 42af ufqdg|

2. ‘BIHD, ol Rrbprad iR Yo HATS & &I HI 7Nl (2010-11) & IR § AR &
38d ufaded & siafdee et / fowfrll &R IRGR g1 H-TE-pridrd! Sox el 4347
mferde |
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12.02 hrs.
MATTERS UNDER RULE 377"

MR. DEPUTY-SPEAKER: The Matters under Rule 377 shall be laid on the Table of
the House. Hon. Members may hand over slips at the Table of the House immediately.

... (Interruptions)

(i) Need to expedite the process for construction of a railway line from
Ramganjmandi to Ujjain via Jhalawar and Agar

it oo qat (q@md): AMAI Xl HA S A 2010-2011 & U Ioic WINUT § Hal of {6 S &
I Sfa/ergRIfad Siefa aged © vd faem &) dis § 019 ' 1Y 8, 9 aF # 999 ugd
o - @ YR W TS Vold s fTorE SR qew uew ¥ U9 9 99T & - <a d
Iood, ST 6 srggfaa sfa/srggfia Senfa & forg omsfara &= € vd e &) faen 4 fiss g
g a8l W AT aul # qehlele Vet gRT U Mg Xel ollgH HIGHS W Serdrs gd gy 3R
Td Ioo I [ & |9 BRI BT Y IO U 99 GARE H (BT 1 A1 59 T3 NAd AT B
Fd B g 8 BT B Ud SHSH SLULSR W a9 gdl gl AfhT S 9% 9 X e B B
AT B Wi T8 el g

3[: WY 5 WDR A JRY 2 b W e &3 < DI 59 Jgdqul I bl Wi
AT B A HRATHR 2011-2012 B Folc H ARt (Ha1 S|

* Treated as laid on the Table
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(ii) Need to depute a team of experts to study the causes of sea erosion in
Minicoy Island and all the other Islands in Lakshadweep and to suggest
remedial measures for the same

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): I would like to draw the
attention of the Government towards severe Sea Erosion continuing in Minicoy Island
of Lakshadweep. The land has been washed away creating a large beach as wide as 42
metres at the Northern part of Minicoy Island separating 163 metres of land at the
extreme end of the island. It created panic among the people working on the new
eastern embarkation jetty. Due to powerful waves, the entire jetty was flooded with sea
water which flowed up to the passenger hall. The people had to run for safety.

Keeping in view the severe erosion, an immediate action is required to send an
expert team to study the impact and to suggest suitable remedial measures for
reclaiming and protecting the fragile land and for the safety of the inhabitants of the
Minicoy Island and other islands including Androth, Kavaratti, Agatti, Kalpeni,
Ameni, Kadmath, Kiltan, Chethlath and Bitra.
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(iii) Need to allocate gas to Andhra Pradesh Power Generation Corporation
Limited for electricity project in Nedunur village, Karim Nagar
Parliamentary constituency, Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the kind
attention of the august House regarding the need to allocate gas for the APGENCO
Nedunur project in Karim Nagar Constituency (2100 MW).

I would like to state that Andhra Pradesh Power Generation Corporation
Limited (APGENCO) has taken up the 2100 MW gas-based electricity project in
Nedunur Village in my Karim Nagar Parliamentary constituency in Andhra Pradesh
through Special Purpose Vehicle.  Already, the developmental works like land
acquisition and water allocation for this purpose have been completed. Only 9.72
MCMD of gas allocation for this project from Reliance is pending with the Ministry.
For this, the Ministry of Petroleum and Natural Gas has given assurance to
Government of Andhra Pradesh in 2007 April itself. The mutual agreement of the
APGENCO and Reliance is still pending due to the non-allocation of gas by the
Ministry. Our earlier Chief Ministers of A.P. and myself wrote many times to the
Ministry of Petroleum & Natural Gas to allocate the gas to the electricity project. But
it seems that the Ministry is giving priority to only those which are ready for
operation. Recently, the Ministry officials met to discuss the gas allocation for the
coming XII Five Year Plan. There is a dire need to allocate gas for APGENCO instead
of allocating the gas to private players, because it comes under State Government and
it is catering the needs of the power projects in the State.

I, therefore, request the Hon’ble Union Minister for Petroleum & Natural Gas,
through the Chair, to intervene in the matter and ensure to allocate 9.72 MCMD gas

for Nedunur electricity Project in Karim Nagar in the current financial year itself.
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(iv) Need to address the problems of tobacco growers in Chamarajanagar
Parliamentary constituency, Karnataka

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): Nearly 83 thousand
farmers are engaged in the cultivation of tobacco in Karnataka. A farmer has to spend
Rs. Thirty thousand to grow one barrel load of tobacco which includes the expenditure
on three tons of fire-wood, loading and unloading charges, cost of fertilizers and
pesticides, conditioning of raw tobacco, curing and grading charges. An average of Rs.
Seventy Five is required to spend to produce one kg tobacco. Now-a-days the grower is
getting an average return of Rs. Fifty per kg tobacco with the loss of Rs. Twenty Five
per kg of tobacco. The grading system of tobacco followed by marketing causes a loss
in its return. The cost of one kg tobacco starts from Rupees Thirty to Rupees One
Hundred and Thirty depending upon the quality of tobacco produced after conditioning
it in barrel.

Earlier the Tobacco Board has agreed to implement alternative fuel system to
condition the tobacco inside barrel replacing the use of large quantity of fire wood to
prevent deforestation and other environment related problems. The Tobacco Board
has sufficient fund of Rs.160 crores in terms of penalty collected from the farmers
who have cultivated tobacco additionally and in excess of the permitted limit. The
tobacco board can utilize the fund to help the growers by providing an alternative fuel
facility or bearing the transportation cost of coal. The fund should be utilized to
benefit the tobacco growers while processing tobacco within the year 2020 as the
country promised to WHO to improve the health condition of tobacco growers.
Fixing the minimum support price (MSP) per kg tobacco will help the tobacco
Zrowers.

Hence, I would like to urge the centre to take step to extend the facilities to

tobacco growers to make the tobacco cultivation a profitable occupation.
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(v)  Need to declare Sabarimala Temple in Kerala as a National Pilgrim Centre
and provide adequate infrastructure, basic amenities and railway
connectivity for the pilgrims

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sabarimala is considered as one of the
major pilgrim centres in India and its pilgrimage begins in the month of November and
ends in January every year. The temple attracts lakhs of pilgrims from all over the
world in these days. The shrine is thronged by large number of devotees especially
during peak season, but still this temple is facing lack of proper infrastructure and
facilities to meet the needs of increasing number of devotees. The Central Government
had handed over 220 acres of land at Nilakkal and 225 acres land at Pamba —
Sannidhanam area to Travancore Devaswom Board, the authority of the temple, during
2005 for arranging necessary facilities for pilgrims according to a Master Plan. But no
master plan has been prepared for the proposal utilizing this forests land. As a result,
lakhs of pilgrims, who come to visit Lord Ayyappa are still suffering a lot due to
insufficient facilities for drinking water, sanitation, accommodation and upward uphill
journey to temple site. A large number of aged devotees are facing lot of difficulties
due to lack of proper medical facilities and rest rooms on the way to mountain, as it is a
forest temple located at hill top in Periyar reserve forest. The only way to develop
Sabarimala is that the Central Government should announce it as a national pilgrim
centre and uplift this temple in all aspects. I urge the Government to take steps to ensure
proper rail connectivity to nearest stations of Sabarimala from other states including
north, as a large number of devotees are coming Sabarimala from these states and
ensure proper coordination among passengers through arranging facility centres. Also,
an effective crowd management system needs to be devised with the support of State

Government of Kerala and using modern technology.
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(vi) Need to extend the ‘Sarva Shiksha Abhiyan’ scheme to Madarasas
particularly in Barmer Parliamentary constituency, Rajasthan

M T AR (TOHR): o H FReRAT v ey 8, s HRU ARG Ud 37T <a
S H TS oM Ul ¥ 3R FIReRAT & BRUr AN S *nfie fawmr we # e w/a gl 9w H
[AFIET AT FRER I Dl AIeR g9 &1 U 381 HaA © AR S WA & 719 F o |
HERAT P et e 81 A <@ T 2 QW B JAAA | SAERAT 954 AT 7 IR AfABIe
w0 A A el 7 e 7' a2 Aewal § e & &3 7 S gfg T8 & w & 7 R 2
a1fey, s SR g9 IiRad a7 B IR § o & B § Hol fahd 78qd 8 & 2l
T HEET & ISAR Ud SR el # SIcu¥d@d @i & Il dlT & Sl Aaxdl # f1en I8 v
W@ ¢ 3R ¥B o Al # e U HRA P I8 A &) A WHR A ARy 8 5 wdfen
A" B Tpet W AN A WA 8 SR gl Hexdl H 1 o] AR A S 1 srensiedd av
&% FRER AN DI AR S | HI%! Feraan e |
[T & WEH W WBR A ARG § 5 Faer A Bl Aexdl 3 A6 B S|
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(viii) Need to bring back the black money deposited by Indians in foreign banks
abroad

st mesRiE o, e (WeRweion):  orfl difdnTes eFReT R Te WRenm Tdlde BrgHiad
SRt 7 e RUe & Tarn 2 fb |9 1948 | 2008 IH WIS AIall 4, [I2elv0 = & a1 o7 8
6 Tod D A o <7 fHA I A IR Td HR AR b AEH 4 ARA ¥ DI 462 fafordT
SR & JHAN g3l 81 1991 & 918 WRA 7 IS &5 § W Sl Bl 8 oifbd ger@r vd
RIS AT B BROT Bl g9 B 7137 W &t ® 3R a1 dren o9+ fAeeh b7 § 591 Hxarn
T gl fasel i # WRa & ol & B S Yol 1995 H 36.4 TR off, S 2009 & WA H
TEDN 59.2 Uerad & g, I Farorsd gl

el RaeTRel=s BT a1 B Al Ub AJAM & JJAR & 9% H Hol S HRAI Blell

g9 1500 faferas STeR I 66000 3RE WIAT & 3R I8 YHH ¢ &l Bl

ARA BT ISR # ST DIl 99 3R 9RA H a9 AR Al 9 dadd &A1 & 999 9 ¥
D HRTAC 8 FHdl §l A B Sad TR G| A H fIei &1 WReR dol A 9 &
SR

T AR B o fac # UG Wi &iel &9 &1 <% 9 9109 Jr Sy SR Hefe sruRtfer
D B A B! A & | SRR TS W SR B H GaR b S|
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(viii) Need to undertake development works under Rajiv Gandhi Gramin
Vidyutikaran Yojana and Pradhan Mantri Gram Sadak Yojana in
Kaushambi Parliamentary constituency, Uttar Pradesh

$t Y AR (FEmE): W EEE & BRI (STR USY) & YAIIIE Ud BI-IME! SIS |
_roftg it wrtor faeiienRor g gerEE e wsd Aren H fa<iy 99 2010-11 H goie U9 R
FERET F e UM @ PHRU WA QI UGl WRIBR Ul [BR, are, AR, Ry fagm
JHIAT H BRI T B QS e W AT M Bkl TOR 37 & 81 bs WRDR Bl

o 9T &F | dehlel SURIT ATS1RT & 3idiTd fAh™ B TH~ BRI b1 FaeT By
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(ix) Need to provide adequate number of vaccines for prevention of Acute
Encephalitis Syndrome and Japanese Encephalitis in Eastern Uttar Pradesh

3t TARHY TR (W) : IR T & 34 TG Y0090 (Ve sifthangied Rimgi¥) 1050
(Sefe sfharsied) I J g9Ifd ©§, OFH oMU afern, <aRal, TRER @, $R,
AERISNTS, AaddRTR, RIGRART da¥ a1fged gvifaa g1

&A@ 13.02.2010 &1 AfEHA Bicrsl MREYR AT fGT1H 24.02.2010 BT FARERE H §g
8% H YRd WRBR & [A99S] gRT SR TS & 8l UfSd SHual § fa9y S10s0 ST
AT AT {6y ST 1 (07T fofam TRIT Safds Jael WRBR §RT 34 SM9al & 1 4 15 a9 &
3.51 IS gl B AT S JRAH gRT BB TREAT S bl 2 39 818 Ui Savai
AT B AR 1 W 15 a9 & dedl Bl Pol WA 67,46,309 © [OTD AR 74,20,941 SIS
AR B Argegehar BN | & 12.04.2010 BT 75 faeell H AT 986 H IR Yo & qdiad
H TI030 & UPIY W HRA WBR Bl & JHE B §U Pl 74.20 ARI SIS JaA Bl AT Bl
T8, s |mier A 17 @ S daiE Relisl = =g s1ewr Frfa fdam mm, it /)5 2010 &
T A8 H IR0 H YA s 5| SR UG & SMABINAT R 7 bl B G0d0TH0 S =
d W gl b 15.47 @ IR 1 R gy vd iy wR 2 a1 50 ufwe desiie &t
TFAUTSIN ST I 2010 Bl 37c: 31 A5, 2010 W URH B dTel S0S0 SIBIHRU HRIGH DI RN

HXAT TSI |

T 75 PR A A1 2 [P T & JJH0 daRIA IR Yo & gaiad H Suaed B,
e 39 YR AR W) R Rt S 9 |
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(x) Need to set up a world class university in Orissa

SHRI B. MAHTAB (CUTTACK): Earlier in 2008, the Government had declared that a
World Class University would be set up in Orissa. Accordingly, the then HRD Minister
had initiated the proposal by writing a letter to Chief Minister of Orissa. For the
purpose, a piece of a land measuring hundred acres was required free of cost. In
response, Orissa Government has intimated that 100 acres of land at Talabasta under
Gadjit R.I. Circle of Banki Tahsil in the district of Cuttack nearer to Bhubaneswar and
close to river Mahanadi is available.
Though an official of Government of India, Ministry of HRD had visited the
proposed site on 10™ Feb 2009, the response of the Central Government in the matter
is still awaited. I would urge upon the Government to take immediate action for

establishment of a World class University in Orissa.
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(xi) Need to take steps to make Nationalised Banks accessible to farmers in
rural areas of the country especially in Purba Medinipur district of West
Bengal

SHRI PRABODH PANDA (MIDNAPORE): Central Government has declared that
every small and marginal farmer of the country should have access to micro-credit to
the tune of Rs. 2 lakh from all the nationalized banks.

But in reality, this is not being followed by the banks resulting in great
difficulties being experienced by small and marginal farmers. Due to non-
implementation of Central Government’s policy of micro-finance, the farmers are
gradually forced to go into the clutch of private financial institutions and money
lenders who charge exorbitant rate of interest.

Due to the indifferent attitude of bank officials, the credit-deposit ratio in the
rural branches of nationalized banks is very low. Therefore, there is need to take steps
to increase this. This scenario is very acute in Purba Medinipur district of West
Bengal. Government institutional credits not only can help the marginal and small
farmers, but also can change rural scenario.

I, therefore, urge upon the Government to take urgent steps so that nationalized
banks in rural areas become accessible to farmers and they are able to continue with

their agricultural activities without any hindrance.
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(xii) Need to accord permission to the applicants who have paid fees and
obtained legal orders as per the guidelines circulated by Railway Board in
2005, for the construction of sidings of Railways

SHRI A. GANESHAMURTHI (ERODE): In order to augment the freight movements
in Railways, a circular was mooted by the Railway Board for liberalisation of the
private siding procedure in the year 2005.

There was tremendous response to this circular and a large number of
applications were received. Registration fee was to be paid to the Railways by the
applicants immediately, after grant of in-principle approval. After scrutiny and short
listing the applications, the Railways gave in-principle approval followed by approvals
of DPR, and drawing and subsequently permission to carry out construction.

But during 2008 Ministry of Railways in another circular have modified
guidelines. Because of this modification, now Railways is denying to grant permission
for operations to old applicants who have paid proper fees and obtained legal orders
for operation.

To come forward with justice for the valid 2005 applicants, I request the
Ministry of Railways to rectify the circular issued in 2008 and make remedy for

earlier valid applicants so that they are not disappointed in any way.

... (Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet on 30" November,
2010 at 11.00 a.m.
12.03 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, November 30, 2010/Agrahayana 9, 1932 (Saka).
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